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CORAM : i
THE HON'BLE MR. B.N.JAYASIMHA : VICE CHAIRMAN \

THE HON'BLE MR, D.SURYA RAD : MEMBER (JUDICIAL) '\
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|

Whether Reporters of local papers may be allowed to see the Judgement ? ﬂ,-o

II
2. To be referred to the Reporter or not 7 fro "

3. Whether theu Lordships wish to see the fair copy of the Judgment ? e

i
4. Whether it needs to be circulated to other Benches of the Tri‘q_unal? NS

5. Remarks of Vice Chairman on columns 1, 2, 4 — '\1 :
(To be submitted to Hon le Vlce Chairman where he is not on I'ihe Bench)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAEBAD

0& No, 171/91 Date of order:20-2-1981,

Betwean
K.Nageswara Rag :
essApplicant
Vs,

1« The Assistant Etngineer, Telecom,
Railway tlectrification Project,
Fadmarsonagar, Secunderabad-500 025.

2+ The Divisional tngineer, Tslecam,
Railuay “lectrification Project,
Padmaraonagsr, Secunderabad-530 025.

3e The Telecom District Manager,
KHAMMAM - 507 050

4, The Chief General Manager, Teliecom,
A.P., Hyderabad - 500 001.

Se The Director-General, Telecom,
(Representing Union of Inida)
New Delhi -~ 110 001,
« . sRespondents

Appearance

For the Applicant : ' Shri C.Suryanarayana, Advocate

For the Respondents H Shri E.fiadan Mohan Rao, Addl.
Central Govt. Standing Counssl

CORAM:

THE HON®*BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN
THE HON'BLE SHRI D.LSURYA RAOD : MEMBER (JUDICIA)

(Judgment of the Bench delivered by
Shri B.N.Jayasimha, Hon'bls VYice=Chairman)
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The applicant herein who wés a Casual Telecom

- 2 -

Mazdoor under ths Asst.Eng%neer, Telecom, ﬁailuay
Electrification Froject, Padmaraocnagar, Secdnderabad, has
piled this application guestioning verbel termination of
his services from 21-9-1990 and sesking a direction to
the respondents to absorb him in the regulér establish-

ment and for the conferment of temporary status.

2 The applicant states that he was initially
/
recruited and employed from 1-4-1986 onwards by

the then Asst.Engincer, Telecom, Railuway Electrification
Broject, Khammam :.ae for carrying out the Railuway
His name was included in the Muster Roll only from 1-6-86

Clectrificetion Project work.% The applicant was employed

as follows :

Month & Year No.of days employed
June, 1986 : 30
’ July, 1986 31
Apgust, 1986 31
September, 1986 30
October, 1986 31
November, 1986 . 30
December, 1986 31
January, 1987 29
February, 1987 28
flarch, 1987 29
April, 1987 . ' 15
July, 1987 21
August, 1987 31
September, 1987 30
Octcher, 1987 31
February, 1988 21
March, 1988 25
April, 1988 30
May, 1988 31
June, 1968 g .
July, 1988 31
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kRugust, 1988 31
Sebtember, 1988 23
October, 1988 31
fovember, 1988 30
December, 19886 31
February, 1989 19
flarch, 1989 31
April, 1989 ‘ 30
May, 1989 31
June., 1989 30
July, 1989 28
Gctober, 1989 27
November, 1989 30
December, 1989 1
January, 1950 31
february, 1990 28
Merch, 1990 31
April, 1990 30
May, 1990 28
June, 1990 15
July, 1990 . 23
Rugust, 1990 22
September, 1990 . 15

From ,
/July, 1890 the applicant uss asked to work in ifachili-

patnam Telecocm Jivision during the months of July,
August.and September, 1990 and thereafter discharged
from service. He was employed for 60 days in those
months, Uuring the one year preceeding his termination,
the aphlicant Was employéd for 311 days i.e., for

aora than 240 days in @ yeals XXXXXXXXXXXXXXXXXXXXX
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The applicant states that sccording to the orders
issued by the Director General, Telecom, New Delhi

in his order No.269-69/88-STH dt,17-10-1988 a combined
seniority list of all cssual mezdoors in recspect cof a
recruitment unit will be maintained and the list will
include all casual mazdoors belonging to the territo-
rial jurisdiction of the recruitment unit, for various

Punctional units such as Telecom/Pro jects/Maintenance

Régions, tlectrification Projects and Quality ~ssurance

Circles etc., to which they are attached. Absocrption

of casual Labourers agoinst regular Gr.'D' posts or their

retrenchment due to exigencies such 8z non-svailability

of work has to be done strictly according to the com-

<ined seniority list. fhe Supreme Court in DAILY

RATED CASUAL LABOUR UNJER THE P&T SERVICES vS. URION OF
I#O1A ALD OTHERS (AIR. 1987 SC 2342), di}ected that
cesual labourer who had put in one year service (240
days service in a year) should be regularised in

accordance with a scheme to be worked out by the Depart-

ments. Subsequently the Supreme Court in RAMGOPAL & DTHERS

Vs, UNION GF INDIA & OTHERS in WO (C) No.1280/89 etc.,

contdeseSeee
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directed that 5the respondents shall prepare a scheme

on a8 rational basis for etsorbing as Par s&s practicable,
the cesual labourers who have continuously worked for
more than oné year in the Telscom Dspt,, and this should
be done within 6 months from nouw”, The Supreme Court
had elso observed thét no diétinction can be draun

betwesn the petitionsrs as a ﬁlass of employees and thoss
vho vere recruited angd employed baefore ths Supreme Court's
order in the AIR 1987 St 5342 and that on principle the
benefit of the decision in AIR 1987 SC 2342 must be taken,
to apply even to those who were recruited after 30.3, 1985
The applicant -herefore prays. that a diraction be issued
to the responjents to preparela senxority list in eccor-
dance wvith the d1rect1ons of the Director General P&T
refarrad to aaove and confer temporary status on him and

engage him for work accord1ng to his seniority in the

relevent recruitment unit pandlng his absorption on a regular

basis.

3. - Ve have heard the learned counsel for the
applicent Shri C Surysnarayana, and Shri E. Madan Mohan
Raoc, learned Standing Counsel Por the Central Govt. uho
tak:s notice at the admission stage, A1l that Shri

Su: yanarayana argues is that the Dapartment has not

undertaken/completad the preparation of saniority list

for 1mplementing the orders of the Suprems Court in

DAILY RATES CASUAL LABOUR IN P&T., Vs, UNID? DF INDIA &

OTHERS (AIR 1987 SC 2342) end in RAM gopaL AND OTHERS Vs,

(Contd,,.,)
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pagmarao Nagars

.2“. The DV ision
railway Ele
Padmaraonaqgal,

3, The Telecom pisktrict l‘\anageia

Whamman=090 «

4. The Chief General Mendgel,
A.0., Hyderabad-l.

5, The Director-General, Telecom,
Union of India, Few RElhi-1,

6. One copy to Mr.C.Suryanarayana, Advocate, CHT .H\jd.Bench.

7. One copy to Mr.E.Ma
.E.Madanmohan Rao, addl, CGs '
8. One spare copy. ' SCe GREHye, !

Telecom,
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ilabillty of work @ccording
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POsition in the seniority 13
. y list, He also states
e should be given temporary status in te
j a ; : s in terms of these
uvdgements and in terms of Director-Ceneral, Telecom's

circular dt. 7.11.,1683, \Ue find considerable merit in

the submissions made by Shri Suryanarayana and accordingly

direct the respondents to prepare the seniority list for
itment of the applicant vithin @ périod of thrae

the recru
mgnths in compliance with D.G.;ﬁ&“Asiletter dt.17.{0:1988;
and reenqage the applicant in sccordance with the seniority
subject to the availebility of Qork. The respondents will

‘alss extend such other benefits as are gnvisaged in the D.G.,

EE@’I‘S letter dated 7.11.19890

extent {ndicated

The application is allowed to the

No order 3s %o costs. ' .
Cia lg“"'pm

O G b
(D.SURYA RAD)

(B.N.JAYASINHR)
Vice-Chairman Member

~

above.

Dated: 20th februsfy, 1991, _
‘Dictated in Cpen L.

Court
avl/ . . ]_
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CHECKED RBY ' APPROVED RY
TYPED BY COMPARED B¥

: ¢
IN THE CENTRAL ADMINISTRATIVE TRIQ?NAL

‘HYDERABAD BENCH HYDERABAD «
, "y'
THE HON'BLE MR.B.N.JAYASIMHA ; V.C. /
AND. '
THE HON'BLE MR.D,SURYA RAQ M(J)

RASIMHA MURTY:M(J)

ND
-BALASUBRAMANIAN:M(A)

THE HON'BLE MK,

‘ | Dated: - 9.--ig991,

OREER / JUDGMENT:

in

T.ANo, W.P,No.

t . ‘ : MeA./R.AL /CLA, "NO. :
;
:

?.A.NO. M \q,

i

Il LN

y Admitfed and Interim directions

1 © issugd, : _

i . .

i Alilowed \_/ o

% “ Disposgd of with direction

‘ Dismisged antra! Administrative Tribunal
i . ‘ ESPATCH

; Dismisgded as wiYhdraw _

Dismisged for & Q

"M.A, J¥derec/Reijkc ,EBAB

No order as to costs.
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